
Al;t No. LIX of 1948 
BY THE DOMINION ~ Q I S L A T U R E ]  

(Received the e G O V ~ T ~ O T  Gene~al on the 10th September 1948) 

An Act further to &end the Indian Cotton Ces. Act, 1923. 

WHEREAS it is expedieh further to amend the Indian Cotton Cess bat, 
1923 (XIV of 1923), for $he purposes hereinafter appearing; 

I t  is hereby enacted as fol!bws:-- 
1. Short title.-This Act m G  be called the Indian Cotton Cess ( b e n d -  

ment) Aot, 1948. \. 

2. Amendment of section 3,  it XIV of 1923.-In sub-section (1) of 
meotion 3 of the Indian Cotton C ~ S  Act, 1923 (XIV of 3923) (hereinafter 
referred to as the said Act), for t e words "two annas" and "six pies" the 
word0 "four annas 'hnd  "one amis shall be substituted respectively. 

8. Amendment of section 4, A c t ' ~ 1 ~  of 1923.-In section 4 of the said 
act;,- \ I 

(a) for items (viii), (ix) and fx) the following items shall be substi- 
tuted, namely : - 

i 

"(viii) nine persons by the Central Government to 
represent the cotton of whom two shall be nominated 
to represent the two to represent the industry in 
Bombay, two to the United Provinces,~ two 
to represent the Provinces and Berar, and 
one to represent the industry in Fas t  Punjab; 

by the Governments 
of the following United State of 

' Gwalior, Indore United State of 
Rajasthan, the United State of Viqdhya Pradesh, the Paiiala and 
East Punjab States Union, the! United State of Ksthiawar 
(Saurashtra) and Baroda; and" ; and \ 

i ( b )  it& (si) shdl  be renumbered as item. (x). 
4. amendment of sedion 12, Act , XIV '\of 1923.-In sub-section (21, 

d section 12 of the said Act, after the words <in India", the words "or for 
the improvement and development of the meth4ds of growing, manufacturing 
and marketing of Indian cotton" shall be insert@. 

6. Repeal of section 12A, Act XIV of 1923.--%ection 12A of the 2aid 
A d  shall be omit$&. 5 


